
CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH: CUTTACK. 

QA Nos. 1431,1432,1433, and 1441 of_2 003 
Cullack, tlis We 2"J'i' 	day of May, 2008 

CORAM:- 
THE HON'BLE MR, JUSTICE K.THANKAPPAN, MEMBER(J) 

AND 
THE HON'BLE MR. C.R.MOHAPATRA, MEMBER(ADMN.) 

H,K.Jena & Ors. 	 Applicants 
-Versus- 

Union of lndia & Ors. .... 	Respondents. 

(For Full details, see the enclosed cause title) 

By legal practitioner: 	M/s. 	M.R.Panda, 	M.K.Nayak, 
B.P.B.Bahal, 	C.Mohaptra, Counsel 

By legd pac:titoner: 	Mr.U.B.Mohnpatra, SSC. 

ORDER 
S 

MR.JUSTICE_K.TFANKAPPAN..JIEMBER(L)1 
Though these four cases were heard one after the other, since 

identical question of facts, situation and law involved in th$ four- cases, 

these are disposed of through this common order.  

2. 	Common question involved in these four Original Applications 

is as to whether the Respondents have Fully complied withie dirtions of 
ç. 

this Tribunal issued in Original Application Nos. 20/89, 775/9776/95 and 

118/2002 in the light of the compliance order under Añ1R/2:  In all 

these four cases, Applicants commonly prayed as under: 
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4 

"(i) 	Order hre.iuiq tIR. ke1u 	 F 
relevant records along with returns; 
Order directing the respondents to allow the 
pecuniary benefits granted under the scheme of 
temporary sttus vHoyee:; 
Order alloig 	fl 	.y 	&;r rHif 	wo 
available to th Appliciit under law; 

(iii-a)D irectiori directing the respondents to consider the 
direction of Learned Tribunal dated 21.12.1989 and 
quash the order of relection  dated 31.10 2003 
(Annexuru4) pa:: H hy kesno, cnt 

 

3. To support the above prayers, AppLuits relkd osi the ruers 

of this Trrbunal passed in OA Nos. 20/89, 7rH 	h 	" 

Common 6ase of Applicants was that since they were working as P, tj 

Attndan(uder the Director, Central Poultry Development Organization, 

3hubaneswar, Dist. Khurda  

1982,hey were entitled to regular scale attached to a post and 

(o11sequently regularization in service from the date of their initial 

engagements. On considering the c,cintenfioris 	by the parties in (• 

No. 20 of 1989, this Tribunal in its order dated 21 .12.1R9 disposed of the 

matter relevant portion of which is quo 	horein below: 

"We would accordh ; ure:.t ihat a scheme h ;:rtred 
for absorbing cas,.!'! 	bouers in order to their seniority 
and their  
availability of posts, so ftir a 	to tic 	'. hen 
are concerned it should be calculated on the rasv-. of 
initial scale of Group D i.e. Class IV posts jflCltRiIig 

dearness allowance and additional dearness aHowance 
admissible at the stage. But without any nntil 
increment dnc he H 	' 	Hs 0rifr':3 
accordingly disposed of ieaving we panL 3 	be 
own costs." 



FurUier in order dated 30.10.1998 passed iii OA No. 776 of 

1995, this Tribunal directed as under: 

"In view of the above these Original Applications 
are disposed of with a direction to the Respondents to 
regularize the service of those four applicants strictly in 
accordance with the scheme and in accordance with 
their seniority from the date of their regularization 
financial benefits, if any, accruing to the'm .shuId also be 
paid to them. if there are vacancies availa4e riow and 
the applicants or some of them according to their 
seniority are entitled to be regularized against such 
vacancies, then such regularization should be done 
within a period of 60(sixty) days from the dte of receipt 
of copy of this order. 
9. 	With the above observation arid direction, the 
Original Applications are disposed of. No costs. 

In the light of the above directionsf this Tribal and keeping 

in vew the situations of casual labourers working ;n differdrril Gpvernment 

of India Org;iizations the Ministry of Public GrIevance~cJ'PensIons, 

Department of Personnel and Training, New Delhi frariied*a Scheme 

known as Casual Labourers (Grant of Temporary Status and 

Regularization) Scheiiie of Government of India, 1993" (hereinafter called 

as Scheme, 1993') which came into force with effect from 01.09.1993 

(Annexure-R/3) dealing with the conferment of temporary tatusn Casual 

Labourers and their regularization Gr. D/Class IV. 

Now in these four Original Applications, the question comes for 

consideration as to whether the Respondents have fully complied with the 
13 

(ju ectioris of this iriburial in the light of Annexure-R/3 Schenie, 1998i the 



iiiatter of COrifOlillent of 	 ;' 	 ul U ; 

of the Applicants. 

6. In 	spite 	of 	SOVU:JI 1usnfts, 	'vhcn 	iiic 	 ... 

I. oelther the Applicants nor their e 	(n.;L . 	 .' 

2003. Also on 21 .05.2008 when the 	 ldkell up for hear 	and 

final disposal, neither the Aants not Uteir  

request was also made on tir DeIalf fer 	 thcs. OAs. 

leadtnqs in these cases are complete since onq. lii iw Of ih. 

this Tribunal heard Mr. (.J B. Mofiaputi a, Leat nod &3enior Sa iou j 	ii 

pper;uj for the Res1ondcak ivJ 	 c rvo' 	_'aJacL:J 

including !\nnexure R/3 s 	 . and Arinex iieAI'l order dated a 

October, 2003, 

7. 	Relying on the avemicnts made in the pFOlii41i:'J a'; :se 

additional Counter, Learned Senior St 	 ... 	•;ut is 

has argued that taking into cousideretier the uftccuons 	This 	ibcia as 

aso the directives of the He 	'\pex Coin . 	 •. 

Singh v Union of India and others, AIR 1086 SC 584r ac Bliaratlya 

1'• ar iMazdoorEVianch v (jr6on of 111du.... dnu t ci 	AN I  

ribunal had directed to frame a achiTte u iJ hi U ic 

Government of India Ministry of Public Grievances and Pensorts 

[.epo;iirient of Personr 	and TtHninq, New [)clhI avo oiit..d 

Scheme under AnnexreR/3 by 	ah certain 	ie11s were aIlew. 

casuAl labourers viz.; Confennert of temporary status, 	gesat daily raL's 



with refeiencc. to ininin,mrn of the pay scale for a corrospo ( n 

Group ID official including DA, HRA and CCA and repuatizat 	i:J Io 

the numbers of days of work, seniority and nature of engagement. Learned 

Senior Standing Counsel FurTher submits that Annexure-R/3 scheme, 1993 

was framed by the Government of India as per the directions of the Hon bie 

Apex Court as also of this Tribunal with specfic stipulation that the same 

would be made effective w.e.f. 0109.1993. According to the Respondents, 

since the scheme came into force with effect from 01 .09.1993, they1not 

entitledany benefits prior to the cut off date given under Annexure-R/3. 

Learned Senior Standing Counsel submits that the Applicants have been 

allowedall the benefits arising out of Annexure-R/3 Scheme 1993 such as 
I 

wages at the rate of 1130th  pay with effect from 1988, Temporary status 

from 1993 and regularization from June, 1998 onwards, the Applicants 

hardly have any grievance in the present Original Application. Hence, 

Learned Senior Counsel for the Respondents submits that as the orders of 

this Tribunal havefuIly complied with in the light of Annexure-R/3 Scheme, 

1993, this Original Application is liable to be dismissed. 

8. 	It is the case of the Applicants that as they were engaged from 

1982 onwaris, they were entitled to the benefit derivedjrom Annexure-R/3 

scheme retrospectively, in this context, we have gone through the enire 

contents of Annexure-R/3 Scheme, 1993 and the scheme does not 

postulate for confermer ut of the benefits narrated therein ctrtspcchvely 

except the wages. It is well settled principle of law that where the language 

'I - 



used in a statute is clear and unambiguOus the question of taking reco rse 

of nov pr'ncple of in1ernrn 'Noukl not arise. WI ile. interprehrq 

s, the coi.lt only nte prets the law and can not lefJlnte A. The 

ctve 

 

c-asur •;:sus cannot be supphed by judicial 	erpretaUve 

nra fl 	Jnfr'n 	:dii and Ors, (2002) 3 SOC 

rishabh Agio mo. 	 \/ PLN. B. Capital Service Ltd., 

it is a policy decision 01 

Gumi, ment, no Cour[s/Trihunai can have any powc to interfere on the 

same especially in absence of specific stand on the part of the Apphcant 

a 	 .. 	 atutor'i provisions (Basic 

:dfi[ioil Board, UP v Upendra Rai and others (2003) i SOC (L&S) 771). 

0. 	On considering the averments made in time Original 

V - 
ve; . 	Addional Counter filed"gA aid in 

behalf of the Respo .1onI ane She a urnen s advanced .v;Learnoa 

andinq Counsel for U ;e Resonde "., this Tribunal is satisfied that 

odUrdei 	. o 	 4iJ i r 1 1,  drnctions of this iribunai in 

10 red to a 	 The Scheme, 1993 only came ro 

it Orti 01.09.1993,  Ii 	Applicants are not entitled to clairn any 

bet iulits ails it q on t of Arinexur e-R/3 pr jor to comkig into force of U ie 

especially when tie 

uI /\unexiuo-R/3 Scheme, 1993 is not questioned by the Applicaiit in 

these OA. 
k I) 



I 
10. 	In the light of the CliSCLISSiOnS made above,)e see no merit in 

th 	OHgn 	/\pplK'tons Accordingly, these OAs'are jismissed by 

leaving the pa rUes to bear their own costs. 

(C.R.M 	 (JUSTICE K.THINKAPPAN) 

MEMBER (ADMN.) 	 MEMBER (JUDL.). 

KNM/PS. 


